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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

MISCELLANEOUS-APPLICATION-NO:137-0f-1997
in
REVIEW- APPLICATION-(SR)-NO:384-0f-1997
in
ORIGINAL-APPLICATION-NO:901-0f-1996

DATE - OF - ORDER: - 21st - Februakly, - 1997

BETWEEN:

D.RAVINDER RAJU .. APPLICANT
AND

l. The Chief Postmaster General,
A.P.Circle, Hyderabad,

2. The Director General;
bepartment of Posts, Dak Sadan,
New Delhi,

3. The Superintendent of Post Officles,

Nalgonda Postal Division,
Nalgonda. .. RESPONDENTS

COUNSEL. FOR THE APPLICANT: Mr. S.RAMAKRISHNA RAO

COUNSEL FOR THE RESPONDENTS: M}.N.V.RAGHAVAREDDY, Addl.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

ORDPER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.S.Ramakrishna Rao; learned coungel for
the applicant and Mr.W.Satyanarayana for Mr.N.V.Raghava

fkeddy, learned standing counsel for the respondents.

2. This M.A. is filed for condoning the delay of -
three months in filing the Review Application. The|Review
‘Application is filed for ‘reviewing the Jjudgment} dated

17.9.96 in OA 901/96. The main contentions raised in this

" S



f NS
R.A{_three fold:-

(i) The case is to be heard by a Division
and disposal of this case by the Single Member Beh

incorrect:

(ii) Even now the Review Application has

heard by a Division Bench; and

Bench

ch is

to be

(iii) The view taken by the Bench in deciding that

the applicant is not plabed in an indigent circumstanfes is

‘incorrect as the final settlement money received Bhy the

_ tamily has been used for medical and marriage expenses.

Further the amount of pension is so meagre that it wjll be

[ O
difficult to sustain on the bkasis of that money
paying house rent.
3. As per the order of the Hon'ble Chairman o

Central Administrative Tribunal, a Single Member Ben

after

f the

ch is

“empowered to deal with compassionate ground appointment

cases. Further having submitted to the jurisdiction ¢f the

Single Member Bench at the time. of hearing this caseg
applicant cannot ask for change of the Bench for re

Hence the first two contentions are unsustainable.

4, The Bench had taken a view that the money red
by the wife of the deceased (applicant's mother) by w
final séttlement dues and also pension received by h
sufficient to maintain her needs. Her children are

up and they cannot depend on herr life long to mai

I the

view.

eived
ay of
er is
grown

ntain

them. The indigent circumstances have to be decided on the




basis of the verifiable recbrds to aésess the position of
the indigent circumstances. Use of money for mnedical
expenses and marriages cannot be Qerified through proper’
records., Further the applicant could have used the‘money
obtained from elsewhere or - from other savings for the
expenses stated above. Hence 1if those expenses are not
related to the final settlement dues, no prejudicé will be
caused to the apblicant while deciding the case for
compassionate ground appointment. Further.there arg many
home less people in thié country. The applicant's mother
is privilega{enough to get pension and she has to manage
her affairs_with the availéble money. Just becauge she

does not have a house, she cannot demand a compassiionate

_appointment. Considering all the above pointé only, B view

haé,,been taken that the applicant was not in in@igent

- circumstances warranting compassionate gorund appointment.

If that view is considered as erroneous, the course lg¢ft to
the applicant is to challenge that view in an appellate
court. Review is not a remedy for setting right the view

@

if considered erroneous. In view of the above, the|third

contention also fails.

4. As there is no merit in the R.A., no yseful
purpose will be served by allowing this M.A. Henée'the

M.A. is dismissed and the R.A. is rejected.

Wﬁ

{R.RANGARAJAN)
MEMBER (ADMN.)

DATED:-21gt-February,-1997 : j/y

fpoiols
T 32t

Dictated in the open court.

vsn T) 4Qt{:i>

gl C



M.A .N0.137/97 in R.A,8R.No.384/97 in 0.A.NO,901/86.

Copy to:

1e

2.

3.

YLKR

. One copy to Mr.N.".Ragha.-a Reddy, Addl.CGSC,CAT,Hydsraba
. One copy to D.R.(A), CAT,Hyderabad,

" One duplicate copy.

4

The Chief Peostmaster General, A.P.Cirtls,
Hydarabad, ' '

The Director General, Dept. of Posts, -
Qak Sadan, New Delhi,

The Sypdt. of Ppst OP8ices, Nalgonda Poastal Division,
Nalgonda,

" Ons copy to Mr.S.Remakrishre Rao, Ad'ocate,CAT,Hyderabad),
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